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FORM G 
 

INVITATION FOR EXPRESSION OF INTEREST FOR SHRI ANIRUDDHA WOOD PRIVATE 
LIMITED OPERATING IN TIMBER, PLYWOOD, WOOD OF ALL KIND INDUSTRY AT 

BHACHAU, KUTCH, GUJARAT. 
 

(Under sub regulation (1) of regulation36A of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
SL. RELEVANT PARTICULARS 

1. Name of the corporate debtor along 
with PAN & CIN/ LLP No. 

SHRI ANIRUDDHA WOOD PRIVATE 
LIMITED  
PAN: AAHCS8155L 
CIN: U20200MH2003PTC141226  

2. Address of the registered office Parvati Niwas, Top Floor Room no: 17, 
above Prabhu Niketan Hotel, Daftary 
Road, Malad (East), Mumbai-400097 
Maharashtra. 

3. URL of website Not Available 

4. Details of place where majority of 
Fixed assets are located 

Bhachau Kutch, Gujarat.  

5. Installed capacity of main 
products/ services 

Installed capacity is approx  500 CFT per day, 
including 3 vertical sawing machine and 2 
horizontal sawing machine   

6. Quantity and value of main 
products/services sold in last 
Financial year 

Nil 

7. Number of employees/workmen Nil 

8. Further details including last 
available financial statements 
(with schedules) of two years, lists 
of creditors are available at URL: 

All documents can be obtained by 
sending email at E-mail id: 
cirp.shrianiruddhawood@gmail.com  
and capiyushj@gmail.com 

9. Eligibility for resolution 
applicants under section 25(2)(h) 
of the Code is available at URL: 

Can be obtained by sending email at E-
mail ids: 
cirp.shrianiruddhawood@gmail.com 
and  capiyushj@gmail.com  
 

10. Last date for receipt of expression 
of interest 

1st June 2024 

11. Date of issue of provisional list of 
prospective resolution applicants 

08th June 2024 

12. Last date for submission of 
objections to provisional list 

13th June 2024 

13. Date of issue of final list of 
prospective resolution applicants 

21st June 2024  
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14. Date of issue of information 
memorandum, evaluation matrix 
and request for resolution plans to 
prospective resolution applicants 

 
26th  June 2024 

15. Last date for submission of 
Resolution plans 

 
26th July 2024 

16. Process email id to submit 
Expression of Interest 

cirp.shrianiruddhawood@gmail.com   

 
 
 

 

 

 
 
 
 
 
 

 
Date:17/05/2024 

Place: Mumbai   

Piyush Kisanlal Jani  

Resolution Professional 

For Shri Aniruddha Wood Private Limited  

       Reg No. IBBI/IPA-001/IP-P01439/2018-2019/12164 

AFA Validity Date: 05/11/2024  

Address: Om Ashray, New Laxminagar, Behind 

Mazar Ring Road, Gondia, 

Maharashtra,441614 
EmailID:capiyushj@gmail.com 

 

 

  

Digitally signed 
by PIYUSH 
KISHANLAL JANI 
Date: 2024.05.17 
12:19:10 +05'30'
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The Supreme Court on
Thursday took a significant
step to protect private
property from arbitrary
state takeover for a “public
purpose”, holding that
compulsory acquisition
without following mandat-
ory procedures followed by
a grant of compensation to
the owners will not make
the accession
constitutional.

The right to property is
protected as a constitu-
tional right and has even
been interpreted to be a
human right, a Bench of
Justices PS Narasimha and
Aravind Kumar declared.

“It is generally assumed
that for a valid acquisition
all that is necessary is to
possess the power of emin-
ent domain (power of the

sovereign to acquire prop-
erty of an individual for
public use without con-
sent) to acquire, followed
by grant of reasonable and
fair compensation… Com-
pulsory acquisition will
still be unconstitutional if
proper procedure is not es-
tablished and followed be-
fore depriving a person of
his/her right to property,”
Justice Narasimha,
observed.

CALCUTTA HC CITED

The judgment upheld Cal-
cutta High Court rejecting
an appeal filed by the Kolk-
ata Municipal Corporation
defending its acquisition of
a private land. The court
ordered the Corporation to
pay ₹5 lakh as costs within
60 days.

The judgment noted
that though the 44th Con-
stitutional Amendment
omitted the right to prop-

erty as a fundamental
right, Article 300A, which
was simultaneously inser-
ted into the Constitution,
provided that “no person
shall be deprived of his
property save by authority
of law”.

A person’s rights, even
the history of liberty, have
been safeguarded through
the prescription and ob-
servance of mandatory
procedures and processes

of law. Procedure is an in-
tegral part of the ‘authority
of law’ in Article 300A. The
phrase ‘authority of law’ in
the Article should not be
understood as merely the
power of eminent domain
vested in the state. The re-
quirement of a ‘law’ in Art-
icle 300A does not end with
the mere presence of a le-
gislation which empowers
the State to deprive a per-
son of his property, Justice

Narasimha clarified.
The court laid down

seven basic procedural
rights of private citizens
which constitute the “real
content of the right to
property under Article
300A” that the state should
respect. 

PROCEDURE INTEGRAL

These include the duty of
the state to inform the per-
son; the duty of the state to
hear the objections; the
right of the citizen to a
reasoned decision or the
duty of the state to inform
the person of its decision
to acquire property; the
duty of the state to demon-
strate that the acquisition
is exclusively for public
purpose; the right to fair
compensation, and the
duty of the state to con-
duct the process of acquisi-
tion e�ciently within pre-
scribed timelines.

Right to private property a human
right; State can’t snatch it, rules SC
NO ARBITRARY TAKEOVER. Says State must respect real content of right to property under Article 300A 

Krishnadas Rajagopal
New Delhi

READING RIGHT. Judgement pointed to Article 300A
simultaneously inserted into the Constitution which provided, “No
person shall be deprived of his property save by authority of law.”

Minister of Communica-
tions and IT and Railways,
Ashwini Vaishnaw pegged
India to become one of the
top seven semiconductor
manufacturers in the next
five to six years. Speaking at
the National Stock Ex-
change, Mumbai, as part of
Viksit Bharat Ambassador
series – Vaishnaw said on
Thursday: “The semicon-
ductor industry is a new in-
dustry in the country. But
within a short period of
time, by 2029 or 2030, we
will be amongst the top
seven semiconductor man-
ufacturing nations.”

As part of the semicon-
ductor subsidy scheme, In-
dia has extended fiscal sup-
port to four projects. 

After Micron’s ATMP fa-
cility in Gujarat, two pro-
jects by Tata Electronics
and another ATMP pro-

posal by India-based CG
Power in partnership with
Japan-based Renasas re-
ceived subsidy approval
earlier this year.

Projects in the pipeline
that could get approval
after the elections include
Tower Semiconductor, an
Israel-based company ex-
pected to set up a semicon-
ductor fab as well as Fox-
conn-HCL Tech which
announced a joint venture
in January to set up a semi-

conductor OSAT.

MADE IN INDIA CHIPS

Speaking to the investors
Vaishnaw claimed, “global
brands across the world will

iPhones from this country.
It shows that we have to
move away from an import
substitution mindset, to a
mindset of export-led
growth... The entire world
is our market. We need to
become a manufacturer
who is trusted, a reliable
manufacturer, who re-
spects IPR, who believes in
training, who believes in
technology upgradation
and then supply to the en-
tire world”

that despite the implement-
ation of the subsidy scheme
for smartphone makers,
which excluded subsidies
for Chinese smartphones in
particular – three quarters
of Indian smartphone buy-
ers continue to buy Chinese
devices. This number has
not budged at all in the last
five years.

Responding to this pa-
per’s report Vaishnaw said,
“In April 2024, Apple expor-
ted ₹10,000 crore worth of

soon be deploying made-in-
India chips in their cars,
smartphone devices and
other products.”

Vaishnaw claimed that
manufacturing will be one
of the pillars of Prime Min-
ister Narendra Modi’s
“Viksit Bharat” vision,
harkening India’s produc-
tion-linked incentive
scheme for bringing high-
quality jobs for young Indi-
ans. Recently businessline

did a report which found

Ayushi Kar
Mumbai

India will be among top seven semicon-making nations by 2030: Vaishnaw 
As part of the
semiconductor
subsidy scheme,
India has extended
fiscal support to
four projects so far

Windfall tax on crude oil
cut to ₹5,700 per tonne

New Delhi: Government slashed
windfall tax on domestically
produced crude oil to ₹5,700
per tonne, from ₹8,400,
e�ective from Thursday. The
tax is levied as Special
Additional Excise Duty. SAED
on the export of diesel, petrol
and jet fuel or ATF, has been
retained at ‘nil.’ PTI

QUICKLY.

Jet Airways’ founder’s
wife passes away

Mumbai: Anita Goyal, wife of Jet
Airways founder, Naresh Goyal who
played a key role in the management
of the now-grounded airline, died
here on Thursday. She was 70. Anita
had served as non-executive vice
president and a board member of
Jet Airways grounded in April 2019
amid acute liquidity crunch after
flying for 25 years. PTI

The healthcare sector in In-
dia, especially diagnostics,
is seeing considerable activ-
ity in terms of fund raising,
mergers and acquisitions as
well as strategic partner-
ships, with transactions be-
ing driven by the desire to
consolidate, gain scale as
well as gain entry into niche
areas, according to Manmo-
han Tiwana, MD and CEO
of Wodehouse Capital Ad-
visors, a leading mid-mar-
ket investment bank.

“We do a lot of work in
healthcare, it is our number
one practice,” Tiwana told
businessline. The Indian dia-
gnostics sector is largely
dominated by regional play-
ers, hospital labs and stan-
dalone centres; it is seeing a
lot of consolidation,
Tiwana said, adding, “we
have done more than half a
dozen transactions
already.”

He pointed out that
while earlier the consolida-
tion was about adding more
labs and expanding pres-
ence, now a di�erent type
of consolidation is happen-
ing through strategic ac-
quisitions. 

Despite all the consolida-
tion however the organised
segment is still about a fifth
of the total market. “So
there is still a lot of scope.
Smaller labs are getting big-
ger and once that bit is over,
they will go to the next
level.”

WHY SCALE UP

Size is also important to get
economies of scale as dis-
counted pricing on tests
puts pressure on margins
and the only way to o�set
that is through lower cost
of materials. “…the cost of
material will go down only
if you’re able to procure in
large numbers and you will
be able to do so only if the
business is of a certain
size,” said Tiwana. With
scale they can also o�er
better prices to patients.

Diagnostics companies
are also trying to di�erenti-
ate themselves by adding
some uniqueness either in
distribution or adding new
lines of business such as
genomics.

SLOWER PACE 

In hospitals, transactions
are progressing slower as
there is a real estate ele-
ment. “Owners of hospitals

are valuing themselves as
hotels,” Tiwana said,
adding they were measur-
ing their metrics on a per
bed basis, while prospective
investors evaluate oppor-
tunities on number of pa-
tients, realisation per pa-
tient, business profitability,
treatments being o�ered
and so on. 

Janaki Krishnan
Mumbai

Manmohan Tiwana, MD & CEO,
Wodehouse Capital Advisors

Consolidation picks up pace in
diagnostics; real estate factor
slows down hospital deals 

The Supreme Court on
Thursday gave a fillip to the
right to personal liberty by
holding that a person,
summoned under the Pre-
vention of Money Laundering
Act (PMLA), who appears be-
fore the designated Special
Court is presumed to be not
in custody and need not apply
for bail under the draconian
conditions of the anti-money-
laundering law.

“If the accused appears be-
fore the Special Court pursu-
ant to a summons,it cannot be
treated that he is in custody.
Therefore, it is not necessary
for the accused to apply for
bail,” a Bench of Justices AS
Oka and Ujjal Bhuyan held.

However, the Special
Court can direct the accused
to furnish bonds in terms of
Section 88 of the Code of
Criminal Procedure.

“A bond furnished in terms
of Section 88 CrPC is only an
undertaking. An order accept-
ing bond under Section 88
does not amount to grant of
bail and hence the twin condi-

tions of Section 45 of the
PMLA are not applicable to
it,” Justice Oka clarified.

STRINGENT THRESHOLD

The twin conditions of bail
under Section 45 of the
PMLA poses stringent
thresholds for an accused.
The person has to prove in
court that he or she is prima
facie innocent. Secondly, the
accused should be able to con-
vince the judge he would not
commit any o�ence while on
bail. The burden of proof is
entirely on the incarcerated
accused, who would be often
handicapped to fight the
might of the State. The twin
conditions make it almost im-
possible for an accused to get
bail in PMLA.

The apex court said the
Directorate of Enforcement
(ED) would have to separately
apply for custody of a person
who appears in court. The
agency would have to show
specific grounds.

“If ED wants custody after
the person appears after sum-
mons, ED can get custody
after application to Special
Court...” Justice Oka
observed.

‘PMLA-accused in special
court needn’t apply for bail’
Krishnadas Rajagopal
New Delhi



मुबंई, शकु्रवार दि. १७ म े२०२४
www. pratahkal.com ३

नवी मुंबई, िद. १६ (प्रतिनिधी) : १३ म ेरोजी 
सायं. ४ नतंर आकस्मिक वादळ व पावसामळेु 
उद्भवलले्या नसैर ग्िक आपत्तीच्या अनषुगंान ेतसचे या 
कालावधीत मुबंईतील घाटकोपर यथे ेहोर्डिंग कोसळून 
झाललेी दरु्घटना लक्षात घते राज्य शासनाच्या आदशेाच्या 
पार्शवभूमीवर नमुमंपा आयकु्त डॉ. कैलास शिदं ेयानंी 
१४ म ेरोजी दरूदशृ्य प्रणालीव्दार ेतातडीन ेबठैक घतेली.

या बठैकीत आयकु्तांनी नमुमंपा क्षेत्रात 
ठिकठिकाणच्या होर्डिंग स्वरुपातील जाहिरात फलकाचंे 
संरचनात्मक परीक्षण (Structural Audit) 
करण्याच्या यापरू्वीच ३० एप्रिल रोजी दिलेल्या निर्देशाची 
अंमलबजावणी झाली असल्याची खातरजमा करुन 
घ्यावी आणि अनधिकृत होर्डींग हटविण्याची कार्यवाही 
सुरू करावी अस े स्पष्ट निर्देश दिल े होत.े 
त्याचप्रमाणसेिडको, एमआयडीसी, रले्वे, सायन पनवले 
महामार्ग अशा ठिकाणी असलले्या होर्डींगबाबतही 
संरचनात्मक परीक्षण करून घणेबेाबत सचूित केले 
होत.े

त्या अनषुगंान े नवी मुबंई महानगरपालिका 
अतिक्रमण विभागान े लगचेच तत्पर कार्यवाही सरुू 
करून परवाना विभागाकडून परवानाधारक होर्डींगची 
माहिती प्राप्त करून घते अनधिकृत होर्डींग हटविण्याच्या 
कार्यवाहीला तत्परतने ेसरुूवात केली.

अतिक्रमण विभागाच े उपआयकु्त डॉ. राहलु गठेे 

सधं्याकाळपासनू पहाटे ५ पर्यंत धडक कारवाई करीत नमुमंपा अतिक्रमण विभागाने हटवल े१५ अनधिकृत होर्डींग
याचं्या नियतं्रणाखाली, नवी मंुबई महानगरपालिका 
क्षेत्रातील सर्वच विभागामंध्ये तेथील विभाग अधिकारी 
तथा सहा. आयकु्त याचं े समक्ष तोडक कार्यवाहीस 
सरुूवात करण्यात आली. १५ एप्रिल रोजी सायं. ५ 

वाजल्यापासून १६ एप्रिल रोजी पहाटे ५ वाजपेर्यंत 
अनधिकृत होर्डींग विरोधातील धडक कारवाईत 
आकारान े मोठे होर्डींग स्वरूपातील १५ अनधिकृत 
जाहिरात फलक अविश्रांत काम करून हटविण्यात 

आले. यामध्ये बलेापरू स्टेशन लगत तसचे बलेापरू 
अग्निशमन केंद्राच्या बाजूला सार्वजनिक शौचालयाच्या 
जवळ पदपथावर असलेल्या अशा २ ठिकाणच्या 
मोठ्या होर्डींग निष्कासनाची कारवाई करण्यात आली. 

टपाली मतदान सूचना आणि इ मतदान माणिती 
याद्ारे कंपनी कायदा २०१३ (कायदा) कलम १०८ आणि कलम ११० चया  अनुसार तसेच तयासह वाचा तयात 
वेळोवेळी करणयात आलेलया वैधाणनक सुधारिा, सपष्ीकरिे यांचयासह तसेच तयासह वाचा कंपनीज 
(मॅनेजमें् अँड ऍडणमणनसट्रेशन) णनयम २०१४ (णनयम) आणि तयात वेळोवेळी करणयात आलेलया सुधारिा 
यांचया अनुसार आणि णसकयुरर्ीज अँड एकसचेंज बोड्ड ऑफ इंणडया (णलसस्िंग ऑस्लगेशनस अँड णडसकलोजर 
ररकवायरमेंट्स) अणधणनयम २०१५ चा णनयम ४४ आणि ४७ (सेबी णलसस्िंग अणधणनयम) तसेच इसनस्ट्यू् 
ऑफ कंपनी सेक्रे्रीज ऑफ इंणडया यांनी सव्वसाधारि सभांचया संदभा्वत जारी करेलेले णदशाणनददेश (एस एस २)  
यांचया अनुसार तसेच सामानय पररपत्रक क्मांक ०९/२०२३ णदनांकीत २५ सप्ेंबर २०२३ आणि अनय पररपत्रकरे 
जी कॉपपोरे् वयवहार  मंत्रालय यांनी जारी करेली आहेत (एमसीए पररपत्रकरे) तयांचया अनुसार दयूरस्थ इ मतदान 
पद्धतीने (इ मतदान / दयूरस्थ इ मतदान) सभासदांची सहमती आमंणत्रत करिारी सयूचना इ मेलचया माधयमातयून 
अशा सभासदांना णनग्वणमत करणयात आली आहे जया सभासदांनी कंपनीकडरे (समभाग प्रतयक्ष सवरूपात असतील 
तर) णकंवा जयांनी आपले तपशील तयांचया संबंणधत णडपॉणि्री पा्टीणसपं्स यांचयाकडरे नोंदिीकृत करेले आहेत 
(समभाग इलेकट्ॉणनक सवरूपात असतील तर), आणि जे कंपनीला णडपॉणि्रीज / रणजसट्ार आणि ट्ानसफर 
एजंट्स यांनी क् ऑफ तारीख रोजी (महिजेच शुक्वार णदनांक १० मे २०२४ रोजी) खालील णवषयपणत्रकरेला 
मानयता देणयासाठी कळणवले आहेत, तयांना णनग्वणमत करणयात आली आहे. 
१. श्ी उमेश मेहता (डीआयएन : ०९२४४६४७) यांची कंपनीचे अकाय्वकारी संचालक महियून णनयुकती करिे 

जे रो्रेशनचया अनुसार णनवृत्ीसाठी पात्र आहेत. 
२. डॉ मदन भालचंद्र गोसावी (डीआयएन १०३०३६६२) यांची कंपनीचे सवतंत्र संचालक महियून णनयुकती करिे 
३. श्ी ्थॉमसन ज्ानाम (डीआयएन ०७८६५४३१) यांना वयवस्थापकीय संचालक आणि गलोबल मुखय 

काय्वकारी अणधकारी महियून ०१ एणप्रल २०२४ ते ३१ मे २०२४ या कालावधीसाठी वेतन देणयास मानयता देिे. 
सभासदांना इलेकट्ॉणनक मतदान पद्धतीने  मतदानाचा हकक बजावता यावा यासाठी दयूरस्थ इ मतदान सेवा 
उपल्ध करून देणयासाठी कंपनीने नॅशनल णसकयुरर्ीज णडपॉणि्री णलणम्रेड यांची सेवा घेतली आहे. दयूरस्थ 
इ मतदान प्रणक्येचा सणवसतर तपशील सयूचनेत णवसताराने देणयात आला आहे. सभासदांचे मताणधकार हे क् 
ऑफ तारीख (महिजेच शुक्वार णदनांक १० मे २०२४) रोजीचया पररसस्थतीवर णनधा्वररत करणयात येतील. क् 
ऑफ तारीख रोजी जी वयकती कंपनीची सभासद नाही तयांनी ही सयूचना करेवळ माणहतीसाठी आहे असे समजावे. 
्पाली मतदान सयूचना णनग्वणमत करणयाची प्रणक्या कंपनीने बुधवार णदनांक १५ मे २०२४ रोजी पयूि्व करेली आहे. 
इ मतदान कालावधीला शुक्वार णदनांक १७ मे २०२४ रोजी सकाळी ९. ०० वाजता (भारतीय प्रमाि वेळरेचया 
अनुसार) प्रारंभ करणयात येईल आणि ही प्रणक्या शणनवार णदनांक १५ जयून २०२४ रोजी संधयाकाळी ५. ०० 
वाजता (भारतीय प्रमाि वेळरेचया अनुसार) संपुष्ात येईल. या कालावधीचया दरमयान कंपनीचे असे सभासद 
जयांचयाकडरे कंपनीचे समभाग क् ऑफ तारीख रोजी प्रतयक्ष सवरूपात णकंवा णडमॅ् सवरूपात उपल्ध असतील 
ते सभासद इलेकट्ॉणनकली मतदान करू शकतील. शणनवार णदनांक १५ जयून २०२४ रोजी संधयाकाळी ५. ०० 
नंतर इ मतदान प्रारूप खंणडत करणयात येईल. एखाद्ा सभासदाने एखाद्ा णवषयावर एकदा मतदानाचा हकक 
बजावलेला असेल तर तयाला तयात बदल करणयाची अनुमती देणयात येिार नाही. या ्पाली मतदान पद्धतीने 
(दयूरस्थ इ मतदान) सभासदांनी संमत करेलेले प्रसताव सभासदांचया सव्वसाधारि बैठकीत संमत करणयात 
आलेले आहेत असे समजणयात येईल. ् पाली मतदान पद्धतीने आवशयक तया बहुमताने सभासदांनी ठराव संमत 
करेलयास ते दयूरस्थ इ मतदानाची अंणतम तारीख महिजेच शणनवार णदनांक १५ जयून २०२४ रोजी संधयाकाळी  
५. ०० वाजता (भारतीय प्रमाि वेळरेचया अनुसार) संमत िाले आहेत असे समजणयात येईल. 
एमसीए पररपत्रकाचया आवशयकतेनुसार सयूचनेची प्रतयक्ष प्रत तसेच तयासह ्पाली मतदान अज्व आणि प्रीपेड 
णबिनेस ररपलाय एनवहलप या ्पाली मतदानासाठी सभासदांना पाठणवणयात आलेले नाहीत आणि सभासदांना 
णवनंती करणयात येते की तयांनी प्रसतावाला आपली सहमती णकंवा आसमंती करेवळ इ मतदान पद्धतीने नोंदवावी. 
जया सभासदांनी आपले इ मेल तपशील नोंदिीकृत करेलेले नाहीत अशा सभासदांना आवाहन करणयात येते की 
तयांनी आपले इ मेल तपशील नोंदिीकृत करावेत, जया सभासदांकडरे समभाग इलेकट्ॉणनक सवरूपात आहेत 
तयांनी णडपॉणि्री यांचयाकडरे संबंणधत णडपॉणि्री पा्टीणसपं्सचया माधयमातयून आणि समभाग प्रतयक्ष सवरूपात 
असतील कंपनीचे रणजसट्ार आणि शेअर ट्ानफर एजंट्स यांचयाशी लेखी संपक्क साधावा. 
सयूचना तसेच तयासह दयूरस्थ इ मतदानासाठीचया सयूचना कंपनीचे संकरेतस्थळ www.३i-infotech.com ये्थे  
उपल्ध करून देणयात आली आहे आणि ती एनएसडीएल यांचे संकरेतस्थळ www.evoting.nsdl.com 
ये्थेही उपल्ध आहे. कोितयाही शंका असलयास आपि www.evoting.nsdl.com ये्थे डाउनलोड 
णवभागात उपल्ध असलेले णरिकवें्ली आसकड कवेशचनस तसेच सभासदांकररता उपल्ध असलेले इ मतदान 
युजर मॅनयुअल यांचा संदभ्व घेऊ शकता. णकंवा एनएसडीएल यांचयाशी ०२२- ४८८६ ७००० आणि ०२२ २४९९ 
७००० ये्थे संपक्क साधयू शकता णकंवा लेखी सवरूपात णवणनणद्वष् इ मेल तपशील : evoting@nsdl.com ये्थे 
संपक्क साधयू शकता तसेच श्ीमती पललवी महात्रे, वररषठ वयवस्थापक, - एनएसडीएल, ट्रेड वलड्ड, ए णवंग, ४ 
्था मजला, कमला णमलस कंपाउिंड, सेनापती बाप् माग्व, लोअर परळ, मुंबई ४०० ०१३ यांचयाशी संपक्क साधयू 
शकता जया इ मतदानाचया संदभा्वतील शंकांचे णनरसन करतील. सभासद श्ी णवजय णसंग चौहान, वररषठ तांणत्रक 
वयवस्थापक, रणजसट्ार आणि ट्ानसफर (आर अँड ्ी)णवभाग, ३ आय इनफो्रेक णलणम्रेड + ९१ २२ ७१२३ 
८०२४ यांचयाशी कोितयाही प्रशनाचया संदभा्वत संपक्क साधावा. 
कंपनीचया संचालक मंडळाने ्पाली मतदान प्रणक्या योगय आणि पारदश्वक पद्धतीने घेणयात यावी याची छाननी 
करणयासाठी छाननी अणधकारी महियून श्ी प्रकाश शेिॉय (सभासद क्मांक एफ १२६२५), भागीदार मेसस्व 
एसएपी अँड असोणसएट्स, प्रॅसक्णसंग कंपनी सेक्रे्री यांची णनयुकती करेली आहे. ् पाली मतदान प्रणक्येचे णनकाल 
मंगळवार णदनांक १८ जयून २०२४ रोजी णकंवा तयापयूवटी जाहीर करणयात येतील. आणि ते कंपनीचया वरील प्रमािे 
नमयूद करणयात आलेलया संकरेतस्थळावर प्रकाणशत करणयात येतील आणि ते नॅशनल स्ॉक एकसचेंज ऑफ 
इंणडया णलणम्रेड, बीएसइ णलणम्रेड आणि एनएसडीएल यांना कळणवणयात येईल. 

संचालक मंडळाच्ा आदेशाच्ा अनुसार 
स्ाक्षरी / -

्ाररका रसततोगी 
कंपनी सेक्रेटरी आणि कम्पला्नस अणिकारी 

३ आ् इन्तोटेक णलणमटेड 
सीआ्एन : L67120MH1993PLC074411

नोंदिीकृत का्ायाल् : ्ॉवर #५, इं्रनॅशनल इनफो्रेक पाक्क, वाशी, नवी मुंबई ४०० ७०२, भारत 
दूरध्नी क्मांक : (०२२) ७१२३ ८०००  इ मेल : investors@३i-infotech.com संकरेतस्थळ : www.३i-infotech.com

णदनांक : १५ मे २०२४
स्थळ : नवी मुंबई
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EXPRESSNEWSSERVICE
SURAT,MAY16

THREEPERSONSarrestedearlier
thismonthbytheSuratPolicefor
allegedly threatening Hindu
leaders were in contact with a
Pakistan-based handler named
'Dogar', Gujarat Police said on
Thursday.

AterrorsuspectnamedZiaul
Haq, arrested recently by the
Uttar Pradesh Anti Terrorist
Squad, was part of the same
module and took orders from

Dogar, Surat Police
Commissioner Anupam Singh
Gehlot said.

The Surat Police Crime
Branch,onMay4,hadarresteda
cleric, Mohammed Sohel alias
Maulvi Abubakar Timol, from
Surat for allegedly hatching a
conspiracytokillHinduSanatan
Sangh president Upadesh
Rana and threatening other
Hindu leaders like BJP's
TelanganaMLA Raja Singh and
former party spokesperson
NupurSharma.

Last week, Shehnaz alias

Mohammed Ali Mohammed
Sabir was arrested from
MuzaffarpurinBiharinthecase.
According to the police, the
maulvi was in regular contact
with Shehnaz and hatched a
conspiracytokilltheHindulead-
ers for allegedly spreading ha-
tred against Prophet
Mohammed.

Duringtheirquestioning,the
nameof Raza alias Shakil Sattar
Shaikh came up and hewas ar-
rested by the Surat Police from
Nanded inMaharashtraonMay
13.

"We found that theMaulvi
had two voter ID cards and two
birth certificates. Shehnaz is a
native of Bihar but works at
Lahan city in Nepal. Besides an
Aadhaar card, healsohadacer-
tificatedeclaringhimaNepalese
citizen," saidGehlot.

"The three men were in
touch with Pakistani handler
Dogarandusedtogivethreatsto
Hindu leaders using 17 virtual
numbersand42email IDs.Raza
usedaPakistanivirtualnumber,
providedbyDogar,togivedeath
threats to Hindu leaders. Some

other Pakistani handlers were
also part of the network," he
added.

“Dogar andhis teamused to
keep a watch on social media
andidentifypeopleinIndiawho
commented against any Hindu
leader... Theywent on to induct
them in their module. Dogar's
Gujarat module included
Maulvi, Shehnaz and Raza,”
Gahlaut said.

Themoduleallegedlythreat-
enedRana,NupurSharma,social
worker Suresh Rajput, blogger
ShabnamShaikh,ShivSenaHind

chief Nishant Sharma, a Shiv
Sena leader from Punjab called
Amit Arora and Bajrang Dal
leaderKuldeepSoni.

To instill fear, the accused
used to send a photograph of a
man holding an AK-47 rifle to
theirtargets,saidGehlot,adding
thatadetailedinvestigationwas
underway intowhether the ac-
cused received any funds from
Pakistan."ZiaulHaq,aterrorsus-
pectarrestedbyUPATS,waspart
of the same network and he
used to take orders from the
sameDogar," saidGehlot.

EXPRESSNEWSSERVICE
AHMEDABAD,MAY16

TWOPERSONSwerearrestedby
the Gandhinagar Police on
Wednesday from villages sur-
rounding the GIFT City for al-
legedly stealing electrical wires
worthoverRs1.79lakhfromthe
GIFTCityClub.

PersonnelatthehotelofGIFT
City Club,member of Radisson
Individuals, foundout lastweek
that 620m of electrical wiring
hadbeenstolenfromnearanun-
derconstructionrestaurantclose
tothehotel's swimmingpool.

The two arrestedmen have
beenidentifiedasAshwinJadav
fromFirojpurvillageandHardev
Paras Gurjar from Jethpur in
Gandhinagar. They were ar-
rested on the basis of CCTV
camera footage, Dabhoda
police Inspector Jagdish
Khambhla said.

"Jadavworked as a security
guardatGIFTCity,butnotat the
hotel,severalyearsago.Gurjaris
arag-pickerandwasgoingtosell
thestolenwires,"headded.

An FIR was lodged at
Dabhodapolice inGandhinagar
onMay14basedonacomplaint
filed by Hazarisingh Bhandari,
thesecurityandfiresafetydirec-
torof thehotel.Accordingtothe
complaint,approximately320m
of double wiring wires, worth
aroundRs1.34lakh,andaround
300mof CCTVwires, worth Rs
45,000, had been stolen be-
tweenMay4and7.

GIFT City Club is among the
fewestablishmentswithinGIFT
Citywhere the Gujarat govern-
ment has permitted for wine-
and-dine facility.

Ahmedabad: The arrest of a 48-
year-old bootlegger in
Ahmedabad Thursday sprang a
surprisewhenhiscarwas found
equippedwith aGPS jammer to
prevent copsonhis trail. Theac-
cused,BhavanisinhSolanki(48),a

residentofSanchoreinRajasthan,
wasapprehendedatNikolbythe
Ahmedabadcrimebranch.

He was caught with 360
liquorbottlesworthRs2.69 lakh
and driving a Nissan car with
GPS-tracking enabled. The ac-

cused has been booked under
variousprovisionsof theGujarat
ProhibitionActandsenttoaday's
policeremand.Asearchrevealed
"acharger-likedevicethatturned
out to be a GPS jammer," said
Inspector JHSindhav.ENS

Men arrested for threatening Hindu leaders
were in touchwith Pak handler: Surat Police

2ARRESTED FOR
SELLING CANNABIS
Surat:Twopeopleallegedlysell-
ingcannabiswerearrestednear
Kapodaracross road junction in
SuratWednesday. The accused,
identifiedasHimmatHadyaand
NitinChawda,

were spotted and caught
with thehelpof dronecameras,
said Kapodara police inspector
M B Asura. "348 grams of
cannabis worth Rs 3,480were
alsoseizedfromthem.Ourteam
also found small cavities below
theflyoverbridgenearthepillar
areawhere theywere stocking
thecontraband,"hesaid.A local
courtremandedtheduofortwo
days.ENS

INDIAbloc leadersprotestagainst ‘overcharging’prepaidsmartdigitalmeters inVadodaraThursday.BhupendraRana

EXPRESSNEWSSERVICE
VADODARA,MAY16

INAvideothatwentviralonso-
cial media on Tuesday, a group
of sevenyoungsterscanbeseen
live-streaming their journey
fromAhmedabadtoMumbai in
a speeding car, resulting in a
crash that killed two. The acci-
dent,whichoccurredintheearly
hoursofMay3when thecar al-
legedly crashed into a tree near
Adas village on National
Highway 48, has led to the reg-
istrationofanFIRatVasadpolice
station inAnanddistrict.

TheVasadpolice,whichisin-
vestigating the case, identified
the deceased as Chirag Patel of
Sarkhej and Aman Mehboob
Shaikh of Khanpur in
Ahmedabad. Tamim Khan
Pathan,whowasallegedlydriv-
ingthecarwhile live-streaming
onFacebookandInstagram,was
booked on charges of culpable
homicide not amounting to

murderonMay3.
Anand Deputy

Superintendent of Police J N
Panchal said, "The accident took
placewhenaMarutiBrezza,car-
ryingsevenpassengers,rammed
into a tree. Two persons were
killed, five otherswere injured
andrushedtohospitals inVasad.
WehavelodgedanFIRbasedona
complaint filed by Asif Nasir
Pathan,whowastravellinginthe
carandsustainedinjuries.Tamim
Khan Pathanwas overspeeding
whilerecordingthelivevideo.”

“The car has undergone
forensic and (other) tests... We
have also investigated the de-
vicesofthepassengers.Wearein
theprocessof formallyarresting
TamimKhanPathan,"headded.

The police said that Pathan
had sustained serious injuries
and underwent treatment at
Vadodara's SSG Hospital, from
wherehewasdischargedacou-
pleof daysago.

According to the police, the
carwas being driven at a speed

of 180 kmphwhen it met with
the accident. The video shows
twomen, including the driver,
recording a video inside the car
with loudmusic playing in the
background. It also shows the
speedometerof thecarbeingat
around170kmph. Thephone is
thenhandedovertothepassen-
gers in thebackseat,whodance
andhoottothemusic.Thevideo
ends inacrash.

The probe has revealed that
themenwere"unfamiliar"with
eachother. InvestigatingOfficer
B F Selana said, "Our probe has
revealed that among the seven
persons in the car, many didn't
know each other. It is possible
that theywerecommonfriends
with one or both of the de-
ceased... All the five survivors
hadsustainedmajor injuries...”

Anoticehasbeenservedun-
der Section 41A (mandating a
police officer to issuenoticebe-
foremakinganarrestwithout a
warrant) of the CrPC to Tamim
KhanPathan, theofficeradded.

Kota:Twopersonswerekilledand
threeothersinjuredonThursday
morningwhen their car collided
with a truck thatwas transport-
ingbuffaloesinRajasthan'sBundi
district,policesaid.

The incident occurredonNH
148D.Thedeceasedwere identi-
fiedasVipulPatel(33)andAavesh
Patel (27), residents of Gir
Somnath in Gujarat, Deputy
Superintendent of Police (DSP)
GhanshyaamMeenasaid.

Five peoplewere returning
home from Haridwar in a car
when a speeding truck carrying
buffaloescollidedwiththeirvehi-
cleandoverturned,theDSPsaid.

Someof thebuffaloesdied in
theaccidentandtherestescaped
intoafieldnearby,hesaid.

Uponreceiving information,
thepolicerushedtothespot,res-
cued the passengers of the car
and rushed them to a hospital.
Twoofthemweredeclareddead
on arrival and three were re-
ferred to another hospital for
treatment,hesaid.

Duringinitialprobe,thepolice
foundthatboththevehicleswere
overspeeding because ofwhich
thedriverslostcontrolandtheac-
cidenttookplace,hesaid.

Thebodieshavebeenkeptina
mortuary and thepost-mortem
willbeconductedaftertheirfam-
ilies arrive fromGujarat,Meena
said.Acasehasregisteredandef-
fortsarebeingmadetoarrestthe
truckdriverwhomanagedtoflee,
headded.PTI

GOPALKATESHIYA
RAJKOT,MAY16

THESTATE forestdepartment is
gearingupforamassiveexercise
nextweek to count Indianwild
assess,aspecieswhoseonlywild
populationintheworldisthriv-
ing in the deserts of Little Rann
ofKutchandGreatRannofKutch
inGujarat.

To overcome the challenges
ofvastnessoftheareaandissues
ofaccessibilityandforbetterac-
curacy, the department has de-
cided tousedrone cameras and
cameratrapsforthefirsttimeto
countwildasses.

Nityanand Srivastava,
Principal Chief Conservator of
Forests(PCCF)andChiefWildlife
Warden of Gujarat, presided
over a workshop at
Dhrangadhra, the headquarters
of the Wild Ass Sanctuary in
Surendranagar, onWednesday
totrainofficersforthe'10thWild
Ass Population Estimation' on
May21and22.

S K Srivastava, Additional
PCCF (research and training);
SandeepKumar, Conservator of
Forests (CF) of Kutch territorial
forestcircleandRajSandeep,CF
of Gandhinagar wildlife circle
alsoattendedtheworkshopand
guided assistant conservator of
forests (ACFs) and range forest
officers(RFOs)aboutthecensus
to be conducted over an area of
15,500sqkm.

Indianwild asses belong to
theEquidaefamilywhosemem-
bers include horses andmules,
among others. Locally called
Ghudkhar and Khar, they are
larger thandonkeysbutsmaller
thanhorses insize.

EquusHemionusKhurisone
of thetwosub-speciesof Indian
wild assess. The other sub-
species is Tibetan wild ass or
Kiang(EquusHemionusKiang),
which is native to Tibentan
plateau and is found in India,
China,NepalandPakistan.

However, Little Rann of
Kutch and Great Rann of Kutch
and their peripheral areas in
Gujaratare theonlyplace in the

worldwhereGhudkhararesur-
viving.Ghudkharshavelearntto
survivebygrazingvegetationof
desertecology.Theirpopulation
in 2020 was estimated to be
6,082, spread over
Surendranagar and Morbi in
Saurashtra, Kutch district,
Ahmedabad district in central
Gujarat and Patan and
Banaskantha innorthGujarat.

Speaking to The Indian
Express,SKSrivastavasaid,“We
are using somemore technolo-
giesthistimetoensureaccuracy.
Enumeratorswillmakedataen-
tries on our e-Gujforestmobile
phoneapplicationfromthespot
wild asses are sighted. Thiswill
giveusmorelocationaldataand
timeline,helpingavoidduplica-
tion. Also, many of our officers
have personal drone cameras
andcameratraps.Wewillallow
them to use the same to count
the number of wild asses in a
herdandalsocoverasmucharea
aspossible,”headded.

"During summer, herds of
wildassesremainconcentrated
aroundwater holes, making it
easy to count them. Also,many
partsofwildasshabitatremains
inaccessible during other sea-
sons and census exercise is not
advisable then.”

Dhaval Gadhvi, Deputy
Conservator of Forests of the
WildAssSanctuarysaidthatthe
census will be conducted over
15,500sqkmspreadoversixcir-
clesofGujaratforestdepartment
–Gandhinagarwildlifecircle(in
whichWildAssSanctuaryfalls),
Gandhinagar, Junagadh and
Kutch territorial forest circles as
well as Ahmedabad and
Mehsana social forestry circles.
Theareaof exercisewill also in-
cludeKutchDesertSanctuaryin
GreatRannofKutch.

“Around370teams,compris-
ingapproximatelyfivemembers
eachwillundertakecountingof
wildassesfrom6amto7pmon
both days,” Gadhvi said, adding
that besides around 700 forest
department staffers, help of
around1,500volunteersandlo-
calresidentswillalsobetakenin
theexercise.

PRESSTRUSTOFINDIA
GANDHIDHAM,MAY16

ONEPERSONwaskilledandthree
others injuredwhen a group of
menopenedfireandattackedan-
othergroupinanapparentbidto
captureapieceof land insidethe
LittleRannofKutch.

In a video of the three-day-
old incident that went viral on
social media platforms on
Thursday, the accusedmen can
be seen charging towards the
othergroupintheirvehiclesand
thenfiringsomeroundsonthem
whenchallenged.

Whiletheclashtookplaceon
May13 evening inside the Little
Rannof Kutch, a salt desert near
Kanmer village under Rapar
talukaofKutch,anFIRwasregis-
tered at the Samakhiyari police
station on May 14, said
Superintendent of Police (Kutch
East)SagarBagmar.

"Fourpersonswereinjuredin
the attack, including three from

bullets. Among them, a person
namedDineshKolisufferedabul-
letinjuryonhisforeheadandwas
rushed to a hospital in Rajkot,
where he died onWednesday
evening.Wehave registered an
FIRanddetained15peoplesofar,"
headded.

Theaccusedwerebookedun-
der Indian Penal Code sections
thatdealwithmurder,rioting,un-
lawfulassemblyandunderprovi-
sions of the SC/ST (Preventionof
Atrocities)Act,asthecomplainant
isaDalit.TheFIRhasbeenregis-
teredonacomplaint submitted
by Kanmer village resident
Magan Gohil, whowas injured
in theclash.

According to the FIR, when
Gohil and 10 other residents of
Kanmerandsurroundingvillages
wereataplacethatwasonceasalt
factory,17peoplereachedthespot
onfivevehiclesandwarnedGohil
andotherstovacatethesite, say-
ingitbelongstothem.

While three persons in the
groupthatclaimedownershipof

the landwerearmedwithguns,
otherswere carrying sticks and
sharp weapons, the FIR said,
adding they were led by two
men, Bharat Bharwad and
BharatVaghela,bothresidentsof
Kanmer.

Theaccusedhurledabusesat
Gohilandaskedhimtovacatethe
place.Theyalsothreatenedtokill
him if their orderswere not fol-
lowed. Following abrief alterca-
tion, the three persons armed
withgunsopenedfireatthecom-
plainantandothers,theFIRsaid.

WhileKoliwashitonhisfore-
head, twoothers suffered bullet
injuries on nose and leg.When
GohilandhisfriendJagsiKoliwere
takingKolitohospitalonamotor-
cycle, the accused rammed their
vehicleintothetwo-wheelerfrom
behind and then thrashedGohil
withsticks, itadded.

While Gohil and two others
who received bullet injuries
were out of danger, Koli died
whileatahospital inRajkot, the
police said.

Two from Gujarat killed in
Rajasthan car-truck collision

Two arrested for
stealing electric
wires worth
Rs 1.79 lakh from
GIFT City Club

Forest dept to scan
15,500 sq km to
count Indian wild
asses next week
Dronecameras&cameratraps tobe
used for first timetocountwildasses

Accident video that was live-streamed
goes viral, two dead in Anand district

Bootlegger uses GPS jammer to give a slip to police

One killed in firing over land
row in Kutch desert, 15 detained

UNEVENTFUL
WITHGUJARATBJPleaders,includingministersandMLAs,busy
withelectioncampaignsinotherpartsof thecountry, thestate
capital iswitnessing a lull in political activities. Government
sourcessay it is likelytobestatusquoinGandhinagaruntil the
election results are announced. “After that, political action is
likely togetmomentumasacabinet reshuffle cannotbe ruled
out.Somehigh-profileCongressleaders(likeArjunModhwadia
andCJChavda)havebeeninductedintotheBJPanditisquitepos-
sible that theymight be accommodated in the state cabinet if
theywintheby-elections,”agovernmentofficialclosetothepo-
liticalclasssaid.TheresultsofthegeneralelectionandAssembly
bypollswillbeannouncedonJune4.

ON PAUSE
THECOORDINATIONcommitteeof variousKshatriyaorgan-
isations, whichwas spearheading the community protests
against the BJP in the Lok Sabha elections, Thursday an-
nounced to pause the agitation. Committee member
KaransinhChavda,whoannounced the same, however, also
warnedofrevivingtheagitationifanyvindictivestepistaken
against any group that stood by them during the agitation.
Anothermember said, “This is not a full stop. It is a comma.
Our committee will sit together in some days and further
courseofactionwillbedecided.”Thepanel,consistingof90-
oddKshatriyacommunityorganisationsacrossthestate,op-
posedtheBJPtakingobjectiontoaspeechbytheparty'sRajkot
candidateandUnionMinisterParshottamRupala.

GUJARATCONFIDENTIAL

Ahmedabad



07
BHUJ FRIDAY,   17 05 2024SANDESH 

CMYK

CMYK


